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this particular
expressly says :

clause 22 which

“Notwithstanding anything to the contrarv
contained in the Indian Divecrce Act, 18€g
that Act shall applyto allmarrisges sclemrrized
under this Act, and any such martiage mnuy te
declared nvll cr dissolved in the maLua thege-
in providid, and fer the causes therein nien-
tioned, or cnthe greund that the marriage cone
travenes cne or more of the coaditions, spe-
cified i section 4 o1 this Act.”

As 1 said, this corresponds to section
17 of the Special Marriage Act of 1872
and there all hesc conditions are  set
out, It 1s not necessary for me to
enter into tnem in detail here. The
coaditions mainly are that you can
have divorce on the ground of adultery ;
you can have dissolution of marriage
aadzr other conditions also, ifthe mear-
riage is.........

Suar1 B. RATH {(Qrissa) ¢ Sir. is
not the Law Minisier taking toc much
timne ?

-

SER1 C. C. BISWAS: If the hon,
Member does net wish me to draw
the arention of the Ceuncil to the
importam featuics of the Bill, 1 ckell
only te tuc giad tc Le 1elicved cf sc
much troubie.

'We now come o the last Part and
that relates 1c & melicr of procedure,
except tnat there earc twe clauses,
which not only impose & penalty cn a
married person martying again tnder
this Act, as weil as & porson matrying
under this Act and then mairying
again, but declare the sccond matriage
in such cese te be void.

Sir, that is ali. T move,

Dr. P.C. MITRA: Just ne
questicn, Siv

Mgr. CHAIEMAN : Let me place
it first before wne Heuse.

Mecticn moved ¢

Thet the Specis! Mernizge bill, 1551, be

circulated for tte purpeose of eliciting opinici:
thereon by the 215t Tecen.bet 195z,
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This is the moticn before the House,.
But before I ssk the hen. Member
who has given nctice of amendment
td> move, the Secierary hae 2 message to- -
cemmunicate to the Courcil.

Dr. P. C. MITRA : Sir, one ques-
tion before we

Mr. CHAIRMAN

No question
now. Please sit down.

I MESSAGE FROM THE HOUSE.

OF THE PEOPLE

PREVENTIVE DETENTION

(SECoND
AMENDMENT) BILL,

1952

SECRETARY: Sir, I have to report
to the Council the following message
received from the House of the

People, signed by the Secretary to:
the House ;

“In accordance with the provisions in Rule
115 of the Rules of Procedure and Conduct
of Business in the House of the People, I
am directed to enclose herewith a copy of the
Preventive Detention (Second Amendment):
Bill, 1952, as reported by the Joint Committee
which has been passed by the House’of the

. People at a sitting held on the 6th August

1952.”

Sir, I lay the Bill on the Table.

TIME TABLE FOR DISCUSSION

OF THE PREVENTIVE DETEN-

TION (SECOND AMENDMENT)
BILL, 1952.

Mr. CHAIRMAN: Now, I would
like to say that I took the advice
of the Business Advisory Committee
to consider the question of alloca-
tion of time for the consideration
and passing of the Preventive Deten-
tion (Second Amendment) Bill, 1952,
as passed by the House of the People
The Committee recommends the.
following programme :—

Friday, 8th August 1952, that is’
tomorrow, 8.I§ am.toI p.m.
and 3 p.m. to 6 p.m. ; and



